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BOMBAY ACT No. XXIV OF 19511

[THE BOMBAY WILD ANIMALS A1\l) WILD BIRDS PROTECTION ACT, 1951.]*

[24th July 1951]

Adapted and modified by the Bombay Adaptation of Laws (State and ConCUl"rent
Subjects) Order, 1956.

Adapted and modified by the Maharashtra Adaptation of Laws (State and
Concurrent Subjects) Order, 1960.

Amended by Mah. Hof 1961.
" " " 2 of 1964.

,. " " " 3 of 1970.

An Act to make adequate provision for the protection of wild animal and birds
. in the State of Bombay.

WHEREAS it is expedient to make better and adequate provision for the'
preservation af'ldprotection of wild animals and wild birds in the state of Bombay,
and for certain other mattershereinafterappearing; Itis herebyenactedas follows :-"-

CHAPTER I. .

PRELl~UNARY.

1. (1)'This Act may be
Protection Act, 1951.

2[(2)It extendsto the whole of the State of Maharashtra.]

(3) It shall come into force 3[in the pre-Reorganisation State of Bombay] on
such 4date as the State Government may, by notification in the ().fficialGazette,
sfappoint; and in the rel1lainingpart of the State of Maharashtra,.it shall come

Mah. into force on the 6commencemen:tof the Bombay Wild Animals.and Wi~dBirds
XI of Proection (Extension and Amendment) Act, 1960.); .1961.

"

called the Bombay Wild Animals and Wild Birds Short title,
extentand
commence-
ment.

2. In this Act, unless there is anything repugnant in the subject or context,~ Definitions.
(a) " Animal or ~ird" inc1udes the young ones of the animal or bird, as the 'Case

may be ; . ,

.(b). " BigGame" meansanyanimalspecifiedin ScheduleIII or IV ;
(c) "Game" means any animal or bird specifiedin ScheduleII, I~I or IV ;
(d) " Game Officer" means any officer,warden. or' servant appointed or

authorized for any of the purposes of this Act;
(e) "Hunt" means to hunt; kill or captUleany ~nimalor bir~ by any method

and includes every attempt to kill or capture it or to. take or destory any part
of its.bodyor eggsor nestor to disturbits eggsor nest; ,,'.

(f) "Licence" means a licence granted under thisAct ; .

1 For Statement of Objects and Reasons, see Bombay Government Gazette, 1951, Part V, page 14..
I Sub-section (2) was substituted for the original by Mah. 11of 1961,s. 3(a). .
a Thesewordswereinserted,ibid.,s. 3(b). .'. .

4 1st May 1953 (vide G,N., A. & F.D., No. 5991-J, dated 7th April 1953).
5 This portion was substituted for the word" apPoint'" by Mah. 11 of 1961,s. 3(b),
. 1st day of June 1961(vide G.N., Jt...~. P.D., No. WLP.1O'S6/12412-E,dated 25th May 1961). .

... ThisActwasextendedto a,ndbyvirtueof suchextensionshall be in force in the restoHhe
State of Maharashtra (vide Mah. 11 of 1961, s. 2).

(a.c.p.) H 4236-20
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. (g) .. Meat" includes fat, blood, flesh and bones ;

(h) "Permit" means a permit granted under this Act;--

(I) " ~ciibed " means prescribed by rules ;

(j) .. Rule!' rmeans _rules plade U!lder section 48 ;
(k) "Scl1.edule" means a Schedule appended to this Act ;

. '. - -' !

'(I) "Small Game ~'means any animal or bird specifiedin ScheduleIT ; -

(m) "Trophy" means the durable part of an animal or a bird which has been
preserved .by any means, whether natural or artificial, and incl~des the head or
horn, tooth. tusk. bone. claw, hoof. skin. hair. feather. eggs or nest of any bird,
but does not include any article manufactured from any SUCApart of the anima~
or bird as aforesaid ;: ' . ., ,

(n) "Vermin" means any animal or bird specifiedin ScheduleI and includes
any animal or bird declared tv be a vermin under section 18.. .

Domesticated3. Nothing in this Act shall apply to domesticated or other. animals or birds
!lndotherwhich are lawfully captured and kept in.captivjty.anunals and '

birds in
captivity

exempted.

Appointment
of Wild Life

Preserva-
tion Officer,
Game War-

dens and
other Game

Officers.

CHAPTER ll.

, AUTHORITIES TO BE APPOINTED OR CONSTITUTED UNDER THE ACT.

4. (1) The State Government may for the purposes of this Act appoint.--'

, l[(a) the Chief Conservator of Forests, Maharashtra State. as the Wild Life
'Preservation Officer for the State of Ma~ashtra ;] ,

(b) the Game Wardens, either honorary or stipe.ndiary;
(c) such'other officersand servants as may be 'necessary.

(2) The honorary Game Warden shall ordinarily hold officefor a period 'of three
years :

Provided that the. State Government may termin~te his,tenu;e of officeat any'
time without assigning any reason.,' .

(3) The Game Wardens and other officers and servants appointed"under this
section shall be subordinate to the Wild Life PreservationOfficer. .

Dele~ation 5. The. Wild Life Preservation Officer may, with the. approval of the State
of pow~rsGovernment. by order in writing delegate any of his powers and duties under any

~~~~lfe of the provisions of this Act to 2[any officer of the State Government,] subject -
. OffiC:~to such c~nditions, if any. as may be spe~ified in the order.

1 Clause.(a) was substituted fot"the original by Mah. 11 of 1961"s. 4.
t Tt1esewords were $ubstituted for the words" any officer subordinat" to him" by Mab. 30 of

1970,I. 2.
-, '
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Mah. 6. 1[(1) As soon as possible after the coming into fotce of the JlombayWildCOnstitutio.D
IJ~f Animals and Wild Bir,ds Protection (Amendment) Act, 1963"the,~tate Government tfiS~: :Nlld
1 ..shall reconstitute the advisory board hereinafter c~lled . "the .. iSt8t~+ Wild Life B~:rd. Vlsory

AdVisory Board" consisting of the Minister for F9restsas ex-offidlrChaiIman, the'
Deputy Minister for Forests as ex-officio Vice-Chairman and thirteen'members nomi-
nated by the State Government.]

(2) The Wild Life Preservation Officer shall be the.Secretary of t!te,Board.

, (,3)The members shall ordinarily hold office o~such terms as to tenure,and
vacation of officeas the State Government may determine: -,

Provided that the tenure ofoflice of any member may be terminated by the State,
Government atitny time without assigning any reasons. . "

(4) The members shall be entitled to receive such allowances in respect of
expenses properly incurred in the performance of their duties as the State
Government may detetmine :

B[plOvided"that. if a member of the "State Legislature is nominated as a'111ember
, of.the Board. he shall not be,entitled to receive anyremunerati6notherthan travell-

ing allowance,.daily allowance or such other allowance which is paid to a member of
the Board for the purpose of meeting the personal expenditure incurred in attending
the meeting of the Board or in performing any other fUnction as such membet.]

1. It shall be the duty of the State Wild Life Advisory Bord to advise the State Dutiesof
Government- , . S~le Wild

, . LIfe
(1) in the selection of areas to be declared a<;Game Sanctuaries;' Advisory
(2) in formulating the policy in granting licences and permits under this Act Boa~.

and admirustration of Game Sanctuaries;
(3) in the matter of framingrulesunder section48; and ,

(4) on any other matter connected with the preservation and protection of
animals and birds which may be referrl':d to it by the ~tate Government.

8. (1) The State Wild Life Advi~oryBoard shall meet at least once a. year at Procedureof
Bombay or such other place as the State Governmentmay direct. ' S~te WildLife

(2) The procedure (including the quorum) of the Board shalIbe such as the :Board ~~~~ry
may, by bye-lawsmade in this behalf. determine. ' ,

CHAPTER lIT.

HUNTING OF ANIMALS AND BIRDs.
',"

A-Licences

9. No person shall hunt. any wil~tanimal or Wild bird except1:'Ufidera IiccmceHuntingof
granted under the provisions of. this Act, and in accordance with the conditions wild~nima1s
specified in such licence : a~d birdswithout

licencepro-
hibited.Provided that n(nuch liCencesb«llbe' netessatyto hunt any vermin.

"""""-

i Sub.:section'(1) ~substitute(fbY-Mah. 2 of 1964,&.2(0).
",;,tThePt6ivi$o ~!$Ib~itutedtiibid'f§.;2(a). ",- '_.:,0' 'U,e.

~
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,Registration 10. Any ,person who holds a licence granted underJ.[the '~rms Act, ,1959,] for 54of
of certa!nthe posses~i()n of arms for sport or protection or who is exempt from the plovisions 1959.
g~:~:~~ of t~at1\ct and. possesses any arll}s, 2[and desires ~o obt,,:in any licence (other' th~n

of arms.a Bird Llcence)/granted under..lhl'S Act,] shall register hIS name and address with
the Wold' Life Preservation Officer or any other Officer authorized by the State

, . Government ~n thi'Shehalf. Such registration shall be made on application made
in the prescrib~d 'form and on payment of such fee as may be prescribed.

4, [1951 : Bom. XXIV

Pro~ure 11; (1) Any pel'SOn desiring to obtain a game .licence shall apply to the Wild
for hcence.Life Preservation Officer or any other Officer authorized by the State Government

in this beI,.~lfin the prescribed form. Such application shall be accompanied by
such fee for the licenceas may be prescribed. '

. (2) The application may be made for any or all of the following kinds of game
licencesnamely:- , ' ' , .

(a) Small Game Licence,
(b) Big Game Licence, "

(c) Special Big Game Licence,
(d) Pet Animals (Possession) Licence,
(e) Pet and, other Animals (Trapping)ticence,

3[(f) Bird Licence, '

,(g) Block Licence.]

(3) On receipt of an application anp after making such inquiry as he may deem
necessary the Wild Life Preservation Officer or the authorized Officer may,;subject
to any general or special orders of the State Government, grant or refuse to grant
the game licence 4[after recording in writing his reasons therefor.] Wlien a game
licence is refused the fee paid therefor shall be refunded to the applicant.

(4) Every game licence granted under this section shall ordinarily be valid for
such period Ii[and in such area] as may be prescribed.

'* .' * * * * >I<

",

- ' ...'

Record of 12, (1) The holder of every game licence of the kind specifiedin 7[clause(o),J
gat~:tthug;(b), (c) 8[, (e)or (g)] of sub-section (2) of section 11, shall keep a record containing

kept~nd such particulars ~s l!1aybe prescribed of all game killed or captured by him during
submitted.th~ currency of his lIcence. .

(2) When any game is killed or captured by the holder of 9[a Big Game Licence
Specia:1Big Game Licence or Block LiCence. he shall within thre~ daysJof the,

" killingor capture ofthe game01beforeleavingthe JO[Stateof Maharashtra].whichever
i5'earlier, intimate in writing to the Wild Life Preservation Officer or to any
other'Officer authorised by the State, Government in this behalf. the prescribed
particulars of 11[theBig 9.ame or SpecialBig Game] kilJed or captUled by him.

~--. ----
1 Thesc words and figureswere substituted ferthe words and figurs "the Indian Arms Act.

1878, " by Mah. 3 of 197(}"s.3(a).
: These words were inserted/ibid., s. 3(b).
3 Entries (f) and (g) Wereadded, ibid.,s. 4(a). - '

"These words were substituted for the words "without assigning any reason" by Mah.11 of 1961,
s. 6(a). ,

5 These words were inserted by Mah, 3 of 1970, s. 4(b).
6 Sub-section (5) was deleted by Mah. 11 of 1961, s. 6(b).
7 This is substItuted for the word "clausc" ibid;;s. 7(a).
8 These brackets, letters and ,word were substituted for the word, bI'acketsaJ1dletter "or (e)" by

Mah. 3 of 1970, s. 5(a). ,

. Thesewords, were substituted for the words" such licence, he shall not later than fifteendays ".
ibid., s. 5 (d)(i). ", , .

lQTheSewords were sub!!titutedfor the words" Bombay area of tho State of Mabarashtra", by
>(Mah. 11of 1961,s. 7(b). ',' . ,

uYhese weI'd!!were substituted for tho words" the animator bird .. byMah.3 ofI970.."5(6)(11).
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(3) Not later than fifteen days after the expiry of his licence, the holder shall
surrender his licence to the Wild Lif(~.Preservation Officer or the authorized Officer
and shall sign a declaration in thepresc'ibed form certifying thea,ccuracy of the
record of the game kille4 or captured:hy him,

1951 :,Bom. XXIV] 5

13. l'.[Qtwith~anding anything contained in this Act, it shallbe,lawful Jor the ~ue of
WildLifePr~serv~tion Officer, 1[01' a.ny ot~~r officer ,authori~ed by th~ State licen.';jfor
Government III this behalf,] upon such conditions as he may deem fit to Impose,8::1 ses
to grant a licence toa.ny person with or without payment of fee, which shall entitle p po .
the holder to hunt animals and bird,s specified'thereon for any of the "following'
purposes, namely :- ' ""

(i) Scientific research; " , '

(ii) Collection of specimens,for zoological gardens, museums and similar
institutions; and ' " ,

(ui) Killing of such animals and bil"dsas ~e a source of serious menace to
human life or property. '

2[Subjectto any general,.orspecial otders of the State Government, it shall also
be lawful fof the Wild Life Preservation Officeror the authorised officerto grant
at his discretion a reward to any person for killing of any animals or birds' as ~re
a source of serious menace to human life 01'property.]

14: (l}The' Wild Life Preservation Oflir;cr,or any other Officerauthorized by Suspension
the State G6ver~ment.inthi~ behal~~ay, suNect t.o any g~neralor special ord.ers~rcafceIla-
of the State Government,'WIthoutglVlngany prevIous notice 3[butafter recording n~~~
in wi'iting his reasons therefor], su~pendor cancel any licence granted ,under this .
Chapter. " '

4[(2) No holder of a licence shall be entitled tQ any compensation for the sus-
pension or cancellation ofihe licence, nor to a refund of any fee paid in respect
thereof.]

5[14A. (1) An appeal from an order refusing to grant a licence under sub- Appeals.
section (3) of s~ction II, or an order suspending or cancelling a li<::enceunder sub-
section (1) of section 14~ shalllie:-. ' , . ,

(a) if the order i1; made by the office" authorised under sub-,sec<ioD(1) of
section 11 or of soctio1114, to the Wild Life Preservation Officer; and .

(b) if the order is made by the 'Wild Life Preservation Officer, to the S~te
Government. '

(2) In the ,case of an order passed in appeal by the Wild LifePrese~vatioh Officer
under sub-section (1), a second appeal shall He to the State Governm~nt,

(3) Subject as aforesaid, every order passed in appeal under this section ~hall
be final. ,'.

(4) No appeal shall be entortai11&1, unless it is filed Within fiftecndays from U.e
date of the C6ltUnunication of the order appealed 'against ~ " .

,provided that, the appe.1late,authority may adm,it any appeal after the expiry
of the period aforesaid, if the appellant satisfi~s th;:lt authority th~t.h~had sufficient
causefor not preferringthe appealwithintime.] ,---

lTht.:se words were inserted by Mah. 3 of 1270, s. 6 (0),
"Thiswasadded,ibid.,s. 6(H '" ' . ," '

3 Thesewordsweresubstitutedfor the words" and withoutassigningany reasons," by'Mah, 11
of 1961, s. 8(a), , ,. ',". ',' ,:,,::.Sub-section (2) was added by Mah. 3 of 1970,s, 7. ' , ,'<

. Section' 14A was inserted, by Mah, 11 of 1961, S. 9.
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Huntingof 15. (1) Ex~pt when authorized under' a specified,conClition to that effect in
lourg a!1da licence, no persoR.shall hunt the young~' of'(~ny;'2'glime or a-ny female game
~~n: ;:~~ accompanied by its y~f1g or any deer with horns in velvet: ,

'hibited, J.[Provid~that, in any area under 'cultivation the ijunting of any specified class
of herbivorQus f~malegame'which is, amenace to'!iuchcultiyationmay be permitted
under a special permission gr\\nted by the WiI9'Life Preservation Officer or any
other officerauthorised'bY the State Governm,ertt in this behalf.]

(2) Nothipg contained in sub~sectibn (2)(~haU apply to the huntingof a verrilin.

close time. 16. The St,ate Government may, by notification in the Official Gazette, doolare
the whole year or any part thereof to be a close time throughout the Whole or any
part of the 2[State of Maharashtra] ,for any kind of wild animal or bird or for female
or immature wild animal or bird of such kind. ' ' '

Unlawful 17. (1) 3[Subject to the provisions of sub-section (10), no, person] shall,hunt any
me~ho~~of game from or' by m~ans of ~ wheeled or a mechanically propelled vehicle on water

un lng.or land or by air-craft., ' , .
(2) 3[Subject to the provisions of sub-sootion (10), no person] shall ulie a motot.

car, motor launch or air-craft, for the purpose of killing, driving or stampeding game.
,,(3) No person shall hunt any game with nets, snares, pit-falls, poison or pOison-

weapons, except in defence of human life or proeprty, aJ:ld,except in so far as, it
relates to caputre of animals and birds under a,licence of the kind specified in clause
(e) of sub-section (2) of section 11. , '

, (4) No person shall for the purpose of hunting set fire to anY,vegetation.
(5) No persoll shall use any 'artificiallight for the purpose of hunting, except in

the case of carnivora, over a '*kill. .
(6) No person shall hunt any game during the hours of night, Le.,one hour after

sun-set and one hour before sun-rise except in the case of carnivora, by sitting on
a .*kill.' ' .

(7) No person shall hunt any game on 'a salt-lick or water hole .ot' ()ther drinking
places or on paths an4appl'oa()h~ to ~he ~IlItleexcept s;1nd-grouse and water birds.

(8) No person shall hunt any gaItl~,qnapy>land of private ownership, without
the consent of the owner or his agent or tJ1,e.J,a,wful~upier of such land.

(9) No person'shaIl, notwithstanding that he holds a game licence for the purpose,
hunt any game anbna~i during the close tiptc;.. .

6[(10) NOthing in this section shall apply to Sb,ooting d~ck with the use of an
out-boardmotor.] ,

Declaration 18. The State Government may, by notifiCationin the OfficialGazette, declare
~fcertainany wild animal or wild bird other than those specified in Sch«iule J, to,be a vermin

an1ffi~d~~in any spooified .area, and it shan not be necessary to hold a licence to hunt any
vermins.such animal or bird in such area.

Application 6[l8A. The provisions of sootions36 and 37 shall apply in relation to game
ofsectionsas they apply in relation to a trophy.]

36 and 37 to . .'

game. 1 This provisowasaddedby Mah. 3 of 1970,s. 8.
. These words wcresubsiu.ted for the words" Bombay area of the State of Maharashtra ", by
'", ~ 11 of 1961.s. 10.
8~ words were substituted for the words" No persOn" ibid., S. 11(4).
4 ThOwcmI"utural" was deleted, ibid., s. 11(e).

. ~SuI).sectiQD (10) was added, ibid., s. I 1(e). '
. Section18Awuinsertod,Ibid.,s.I2. .
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CHAPTER IV.
,

GAME SANCTUARIES.

19. The State Government may, by notification in th~ Official Gazette, declare Powersto
any area to be a Game Sanctuary, in the manner her~after appearing. declare'abe-

DY
,.' . ~~

Game sanc-
tuary..

20. Whenever it has been decided to declare any area to be a Game Sanctuary, Notifi~tion
the State Government shall issue a notification in the Official Gazette,-' fd

ega
la
fdlng

t
'

. ec fa Ion
. of Game

a Game Sanctuary.(1) stating that it has been decided ~o declare such area to be
Sanctuary; ,

(2) specifying as nearly as possible the situation and limits of such area, and

(3), direcUng the Collector to. inquire into and determine the existence, nature
and extent of any rights alleged to exist in favour of any person in or over th~
land comprised within the limits of such area and deal with the same as provided
in.thisAct, ,

Explanation.-For the purpose of this section, it shall be sufficient to describe the
area by roads, rivers, ri(iges or other well-known or readily intelligible boundaries.

21. After the issue of a notification under section 20, no right shall be acquired Bar of.

in or over the land comprised in such notification, except by'succession. . ::ru~h{
in land
comprisodin
Game Sanc-
tuary.

22. When a notification has been issued under section 20, the Collector. shall ~oclama- ,
publish in the, regional language in every town and village in the neighbourhood ~o~~ .
of the area comprised therein, a proclamation- . 0 OJ.

(a) specifying, as nearly as possible, the situation and the,limits of the proposed
Game Sanctuary; ,

(b) fixing a period of not less than two months from the date of such pro clama- '

tion, and requiring any person claiming any right mentioned in section 20 or
section 21 within such period either to present to the Collector a written notice
specifying or to appear-before him and state, the nature of such right' and the
amount and particulars of the compensation(if any) claimedin respectthereof:

. , ,'; ,

23. The Collector shall take down in writing all statement~ made under section 22 Inquiryby
and shall at some convenient place i:t~quireinto all claims duly referred under that Collector.
section and the existence of an~ rights mentioned in section 20 or'Z~ lI,J,ldnot claimed
under section 22 so far as the same may be ascertainable froth the records
of Government and the evidence) of any. persons likely to be acquainted with the
same. '

'24. Rights in respect of:.which no claim has been preferred under section 22 Extinction
and of the existence of which'no knowledgehas (been'acquired by Inquiryunder ofrights.
section 23, shall be extinguisb,ed. -- : , - ,
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Powerto 25. 1n the case of a claim to a right in or over any land, other than a right of
acqufe Janbj

d
b Public way or riglit of common Pasture, the Collector shall either,-'over w c' .

rilJhtis (a) exclude such land from the limits of the proposed Game Sanctuar~', or
clawed. (b) come to an agreement with the owner thereof for the surrender of his rights,

or'" '" '

Acquisition
Proceedings.

[1951 : Bom. XXIV

(c) pr~ to acquire such landin the manner provided by the Land Acquisi- lof
tion Act;' 18~; " , J894.

26. For the purpose of acquiring such land,- '

(1) the Collector shall be deemed to be a COllector proceeding under thc Land lot
Acquisition Act, 1894; ", " 1894.

(2) the claimant ~hal1be deemed to be a person interested arid appearing before
him in pursuance of a notice given under section 9 of that Act ;

(3) the provisions of the Preceding sections of that Act shall be deemed to
have been complied with;

(4) the Collector with the consent of the claimant, or the Court, with the consent
of both the parties, may award compensati'onin land or partly in land and partly

,in money; and .
(5) in the case of the" stoppage of a public -i/ay or a commonpasturc'

the Collector may, with the previous sanction of the State Government, provide
, for a substitutepublicway or commonpasture,as far as maybe practicableor

, convenient. . ,

Powerof 27. The State Government may, by general or special order, direct that the powers
coll~;t~ cxercisabJe or ~he functions to .be p~rformed by the Collector under sections 20 t~

exercisedby26 (both mcluSlve) may be exerCIsedand performed by such~officeras may be speel-
otherofficers.fled in the order. ' ,

Restriction
on entry
in Game

Sanctuary.

~8. No p~rson,other than,-
(4) any public ,servant on duty;
(b) any person who ordinax:ilyresides within the limits of a san~tuary;
(c) any person who has any rights over immovableproperty within the limtts

of a sanctuary;. , .
(d) any person passing through a sanctuary along a public highway;
(e) thedep~nd~nts and servants of the'above persons;.. '

, shall enter or reside in a Game Sanctuary,except .,undera permit and in accordance
with the conditions of the permit granted under section)9.' .

, , ,

"

Permitto 29. (1) The Wild Life PrC$ervationOfficer may issue to any persOn on appli-
~nte:or cation a permit to enter or reside in a Game Sanctuary for an)' of the following

resIde.In a Purposes namely :- ,,"
Game'

Sanctuary. (a)'Investigation or study of wild lIfe and puliPoses incid~ntal thereto;. '." ,

(b) Photography; ,

(c) Scientific research;
(d) To transact lawful. business with any person residing in the sanctuary.

, . .
(2) A permit to enter or.reside-in the sanctuary shall be issued, subject to such

conditionsas the Wild'LifePreservationOfficermaydeem fit to impose or as, may
be prescribed and such conditions shall be endorsed on the peI'l11it. ."
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30. (1) No person shall hunt any animal or bird in a Game Sanctuary, provided Huptinj:t,in
that the Wild Life Preservation Officer may in any special case where he is satisfied Ga11C~anc"
that it is necessary that animals or birds should be hunted f~r' the betterpreserva- ~a~i~v~~~~ut
tion of' other animal life, or for other good and suffiCient reasons, issue a permit hi'iteJ.
authorising any person, to hunt su~h animals or birds under ih~ direction of an

. officer authorised by him. . "

(2) ~ permit Issued under sub-section (1) shall ,specify the number and kind
of animal' or bird that may be hunted by the holder of such permit. ..

9'

31. (I) The WildLife Preservation Officermay. for good and sufficientreason. RefusalC?t
refuse to issue any permit or may canc.elany permit granted under this Chapter. ~n~::~n

(2) Any person aggrived by 'the refusal or cancellation of a permit under sub- P
section (J) may within fifteen days appeal to the State Government,'whof'CdeC'i- ' .
sion shaH be final.

32. No person shall set fire to a Game Sanctuary ,or kindle or leave any fire Causingfire
burning in sq.chmanner as to endanger such sanctuary. prohibited.

CHAPTER V.

TROPHIES AND PET ANiMALS AND BIRDS: '

33. 'No person shall carry on the business of a trophy dealer or dealer in pets, Dealingsin
except under .and in accordance with the trophy dealer'£ licence or pets dealer's troph>:and
licence granted under the provisions of this Cfutpter. ~etswithout.licenceprohi-

bited.

34. .A trophy dealer's or pet and other animal dealer's licence may be issued by Trophyand
the, Wild Life Preservation Officer or by any other Officer authorisedby the State ~etsdealer's
Government in this behalf on application and payment of such fees as may be pre- licences.
scribed, and shall entitle the holder to carry on the business of a trophy dealer or
dealer in pets upon the premises and conditions specified in the licence. Every such
licence shall be valid for one year from the date of issue, unless duly susp,ended

. or cancelled before that period. ' . '

35. A trophy dealer or dealer in pets shalt keep such r:ecords and submit such Records and
retumsof his dealings to the Wild Life Preservation Officer as may be prescribed. retud

rn~
b
' to be

. ma e y
trophy and
pets dealers.

36. The Wild Life Preservation Officer may for the purpose!j of section 37 issue Certificatesof
a certificate of ownership to any person who in.his opinion is in la.\;\'ful,possessionofowncrShip.
a trophy. . . '

37. No person shall export or transfer by gift, sale or otherwise, to. any person Exportand
any trophy unless he.is in possession of a cerlificate of ownership thet~ore and such sal~.oftro-
certificate shall be delivered or sent by post to the transferee at the time of export r;;es reguJa-or transfer. .

, Explanation.-For the purposes of this section." export" means to take out
, of the l[State,of Maharashtra] otherwisethan across a custom frontier. .

~ . --
- 1 These woras were substituted to{ the words .. Bomba,>qvCaof the State of Maharashtra "

Mah.11of 1961.s. 13. .



10 Bombay Wild 'Animals and Wild Birds
Protection Act, 1951

[1951 : Bom XXIV

Gov&nments 38. Any game found dead or killed without a licence in defence of life or pro-
trophies.perty pr by mistake or any game or trophy in respect of which a breach of the pro-

visions of this Act has been committed, shall be a Government trophy and the
property of the State Government.

l[Expla;wtion:-'-In this section, " game" includes the female and the young' of
any animal or bird specified in Schedule II, III or IV.]"

.

Possessionof 39. Any person who oy any means obtains possession of a Government trophy
Governmentshall within 48 hours make a reoort thereof to be nearest Game, Police or Forest
trophy to be

d ' Officer and shall, if so required: hand over the trophy to him.reporte .

Unlav.:ful 40. (1) No person shall without the permission of any of the Officers referred
. posses~lOnto in section 39 keep in his possession any Government trophy or without the
a.: ~~~~:. permission of the Wild Life Preservation Officer or any other Officer authodzed by'

menttrophiesthe State Government in this behalf transfer, by gift sale, or otherwise, any Govern-
ment trophy to any person.

(2) In any prosecution for contravention of the provisions of sub-section (1),
it shall, until the contrary is proved and the burden of proving which shall lie on
the accused, be presumed that the person in whose, possession the Government
trophy was found was in unlawful possession thereof.

Pro.duction 41. Every person who kills an elephant or a bison shall produce its ivory\ or
hof Ivbe1;or horn before the WIld Life Prservation Officer or any other Officer authorized by
o~ild Uf~the State Government in this behalf within one month of the killing thereof, or

Preservationwithin such further time as may be allowed by him in any special case, together
Officer.with the game licence under which it was killed.

Registration 42. The officer to whom the ivory or horn is produced under the provisions of
of ivoryor section 41, if satisfied, after such inquiry as he may consider necessary, that the

ideD~iligati~~ivo~ or h?rn has been.lawfullyobtained, shall cause ~tto be weighed,marke~ an~
marks.regIstered m the prescnbed manner and shall return It to the person producmg It

together with a certificate of ownership in the prescribed form.

No ivory on ' 43. No person shall in any manner transfer.any such ivory or horn without the
horn to be certificate of ownership obtained from the Wild Life Preservation Officer or the
tra!1sferreaauthorized Officer as the case may be.wrthouta '

certificateof
ownership.

, CHAPTER VI.

PREVENTION AND DETECTION OF OFFENCES AND PENALTIES.

Powerof 44. (1) The Wild Life Preservation Officer or any other Game Officer empowered
entry, by him or any Forest or Police Officer may, if he has reasonable grounds for believ-

arr:a~~ jng that, any person has committed an offence against this Act,-
detention. (a) require any' such person to produce for his inspection any animal, bird.

meat or trophy in his possession or any licence, permit or other document issued
to him or required to be kept by him under the provisions of this Act;-

1 This Exp1ana~ioDwas added, by Mah. 11ofl961, 8.14.,
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(b) . enter and (learchany premises; land. vehicle'Or b:oat,in the occupation of
such person and open and search any baggage or other things in his possession;

11

"

(c) seize any animal. bird, meat or trophy in thepossessipn of ,any person and
appearing to him to be the property of the State Govei*ment l[together with
any '{ehicle, weapon, trap' or tools used for committing any' Cju~hoffence], and
unless he is satisfied that such person will appear and anSwer any charge which,
may be preferred against him, without warrant arr~t and'detain him.

2[(1A)Any officer, of aJank.p.otjnferior,tg that bf an, Assis1ant Game Warden. Powerto
who; or whose subordinate, ,baS seized any yehic1e, ;'weapoD.,trap 'or tools, under release
clause (c) of sub-.sectioJl (1), m3y,~release the same on the. execution by the owner property.
thereof of a bond for the production of the prQperty so released, if and when so
required, before the Magistnl.te having jurigdiction to try the offence on account of
which the ~eizurehas been ~ade.] . '

(2) It shall be lawful for any of the Officers referred to in sub-section (1) to ,stop
and detain any person whom he sees doing any act fot which a licence or permit
is required under the provisions of this Act for the purposes ofrequiring such person
to produce hi!' licence or permit and if such person fails to produce his licence or
permit, as the case may be, he may be arrested without a warrant, unless he furnic;hes
his name and addless and otherwise satisfies the officer arresting him that he will
duly answer any summons or other proceedings which may be taken against him.

(3) Any person detained, or things seized under the foregoing powers, shall
forthwith be taken before a Magistrate to ,be dealt;with ~ccordi1igto law.

, (4) Any person who, without reasonable cause, fails' to produce anything which
under the powers conferred by this -section he is required to produce, shall be guilty
of an offence against this Act.

'45 (1) Any person who contravenes any of-the plOvisions of this Act or of Penalties.
any rules made thereunder or who commits a breach of any of the conditions of
any licence or perinit shall be guilty of an offence against this Act, and shall, on
conviction, be punished with imprisonment which may extend to six months or
with fine which may e~tend to Rs. 500 or with 'b~th.~

(2) When. any person is convicted of an offence against this Act. the Court trying
the offence may order that any animal" biI;d. meat or trophy,in respect of which the
offence has been committed and ariycweapon or trap with which the offence haS
been committed shall 'be at the <disposal of the' State Government, and that any
Itcence or permit held by such p.erson wider the pro\'isjons ofthis Act. b,ecancelled.

" ,

(3) SuchCa.ncellati~noflicence,orpermit shall be inaddi~ion to ~yother punish-
mentawarded f{)r.such-offence. .' " , '. '; ,

3[45A. Any person exercising powers under'this Act; who",v~atiouCjly and Punishment
unnecessarily seizes the prQperty of any person on the pret~nce:of seizing it fo~wrong
for the 'reasons mentioned in section 44 ,shall, oil coviction. ,beiWunished with seIZW'e.
imprisonment for a term which may, extend to six months or with fiDe which may
extend to five'hutldre<t rupees, or with both.} . --

t These words were inserted-by Mah.H of 1961,s. 15(i).
I Sub-section (IA).was inserted, Ibid., s. 15(ii). '

8 Section 4SA was inserted, ibid., s. 16.
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, p,ov.ierto 1[.sB. (1) The State Government may, by' notification in the Official Gazette
, coTnundempowerthe Wild Life Preservation Officer,or aily officernot below the rank of

0 ences.Conservator of Forests,- ,

, (a) to a,~pt from any person against whom a reasonable suspicion exists
that he has co1iU1iittedan offenceunder this Act, by way of composition of the
offence,paymentofi'U sum of money, not exceedingone thousand rupees if the
offenceis Inr~pect ot a special big game and not exceedingfive liundred rupeei
in the case pf any' other offence, or at the discretion of such - officer, an under-
takingin writingfrom s;uchpersonto pay like sumwithina specifiedperiod; ,

(b) when any property has been seized under section 44, to release the same
on payment of the value thereof as estimated by such offiCer,or at the discretion
of such officeron acceptingan undertaking in writing from the person concerned
to pay the estimated vallie within a specifiedperiod.
(2) On payment of such sum of money or such value or both to, such officer,or

, on acceptance of such undertaking or undertakings by such officer, as the case may
be,_the suspected person, if in custody, shall 1)edischarged, the property, if any,
sei~ shall be released, and no furtlter proceeClingsin re~pectof $e offence shall
be taken against such person: .'

Provided that, any sum payable under any such undertaking, if not paid when
que, shall be recoverableas an arrear of l~d revenue.] ,

12 [1951 : Dom. XXIV

46. No court shall take cognizAnce of any offence against this Act,- ,

(1) except on the complaint or .report of the Wild Life Preservation Officer or
any Officer authorised. by him or of any Forest or 'Police Officer or of any other
Officer authorised by the State Government in this behalf; and

(2) unless the prosecution is instituted within three months from the date on
which the offence is alleged to have been committed.

Operationof 41. Nothing in this Act shall be deemed to prevent any person from being
other lawsprosecuted .under any other law for any act or omission which constitutes an
not barred..offence under this Act or from being liable under such other law to ,any higher

punishment or penalty than that pr()vided by, tijis Act:
Provided that no person shall be punished twice for the same offence.

/'

When COI:rt
to take CGg-

ni7auro of
offenCe.

CHAPTER VII.
MISCELLANEOUS.

Powerto 48. 2[(1) The State Government may, by notification in the Official Gazette
makerules.make rules for carrying out the purposes of this Act.J ,

(2) In particular and without prejudice to the generality of the foregoing power
such rulesmay be made for all or any of the followingmatters, namely :- . .

(a) the forms to be used for any application, licence, perinit, registration,
declaration, certificate,return or other documents, granted issued, made or sub-
mitted under the prQvisionsof this Act and the fees, if any, therefor; .'

(b) the conditions subject to-which any licenceor permit may be granted under
this Act;

(c) the particulars of the record of ganie killed or captured ~o be kept and
submittedbyanylicencee; - '

, (d) controlling settlements in game sanctuaries with a view to preventing dis-
turbanceto the natural fauna; . ' ,

(e) regulating,the sale of pet and other animals and trophy derived from the
wild animals and birds;' ",

1 Section 4SB was substituted by Mah. 3 of 1970, s~9.
I Sub-section (1) ~ substituted for the original by Mah. 11 of 1961,s.17(a).
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U) manner of registration.of i\loryor hornotelepfutntor bison brought for
such registration; , ,'. ".. ,,' ,

(g) any other matter for which in the opinion oftbe};!at~Governmet!t provision
is expedient or- necessary to carry out the object of t]1is,~ct.

13

(3) The power to make rules under this section shall be exercisedsubject to the
condition,of previouspublication'. '

. 1[(4) All' rUles ,made under.this ',.section shall be laid, before each. House of the
State Legislature as s'ooIias possible after tlieyare made, 'and"shalibe subject
to such modifiCationsas the State Legiilature may make, during the session in
which they are so laid or the session immediately following and publish in the
OfficialGazette.]

49. For the purpose of preserving or protecting the rare species of wild animals Powerto . '

and wild birds, protecting such animals and bilds during, the breeding season and amend
ror any similar purpose, the State Goveminent II1S\y,by notification in the OfficiatSchedules.
Gazette, add to 'pr ~l~er any of the Schedule~ and any such addition or alteration
shall have effect as If It had b<;enmade by this' Act. '

50. Subject to the provisions of sections 38 to 40 (bot'h inclusive), nothing in Defenceof
this Act shall prohibit,- ,life and

(1) the killing or capturing' of any wild animal or wild bird by the oceupier of property.
any land in defence of the standing crop or cattle on the land; .

(2) the killing or caput ring in good faith of any wild animal or wild bird in '

defenceof pimselfor of any other person: "

Provided that nothing in this section shall exonerate any person who, when such
defencebecame necessary,was hunting any game or committing any contravention
of this Act. '

51. All Game Officers and other Officers exercising any of the powers conferred Games
, by this Act shall be deemed to be public servents within the meaning of section 21,offiCl?rsto be

, XLV of the Indian Penal Code. publIc
of' servants.

1860. , .
52. No suit, prosecution brother legal proceedings shalllieagaiI1st any person Protectionto

for anything which is in good faith done or intended to be done under thiS'Act. pc~~.. , acting In
goodfaith.

53. The State Government may, by notification in the Official Gaiette, exempt Powerto
any person by name or in virtue 'of his office or any class of persons :froni all or any "Kempt.
of the provisionsof this Act. ' ,

2[53A. The State Government may, by notification in the Official,Ga'zette, add Powerto
to, omit or alter any entry in Schedules, II, III or IV, subject to such conditions amend
(If any) as may be specified in such notification; and on the issue of such notification Schedules.
siuch Schedule shall be deemed to be amended accordirigly, hut without prejudice
to anything done or omitted to be done before the amendment of sl}ch Schedule.]

1 Sub-section (4) WaSsubstituted for the original, by Mah. 1J of 1961; s. J7(b).
:I Section 53A was inserted, ibid., s. 18.



14 [1951 : Born. XXIVBombay Wild Animals and Wild Birds
l'rotettion Act, 1951

R-epeal. *54. The Wild Birds and Animalo Potection Act, 1912. in. its application to VIII
.the l[pre-Reorganitation State of Bombay,] is hereby repealed: . 1~12.

,

Provided that any licence granted under the said Act and in force on the date
ofcommeneement of this Act shall continue to be in force and be deemed to hg,ve
been granted under section 13 of niis Act. .

Further 2[55. On the"commencement of the Bombay Wild Animals and Wild Birds Mah.
d reI?ealsProtection (Extension and Amendment) Act, 1960, the following laws, that is to XI196

o
1

f

an sanngs.say :- ."

(0) the Central Provinces and Berar Game Act, 1935. C.P.
and
Berar
xv of
1935.

(b) the Wild Birds and Animals Protection Act, 1912, in its application to VIH
the Vidarbha area of the State of Maharashtra and ~~12.

(c) the Game Regulations 1354 Fasli,

shall stand repealed:

Provided that, such repeal shall not-
(i) affect the previous operation of any law so repealed, or anything duly done

or suffered thereunder;

(ii) affect any right, privilege, obligation or Jiability acquired, accrued or
incurred under any law so repealed;

(ui) affect any penalt), forfeiture or punishment incurred in respect of any
offence committed against any law so repealed; or

(iv) affect any imestigation, legal proceedings or remedy in respect of any
such right, privilege, obligation, liability. penalty, forfeiture or" punishment as
aforesaid;

and any such investigation, legal proceedings or remedy may be instituted con-
tinued or' enforced, and any such penalty, forfeiture and punishment may be imposed,
as if the aforesaid laws had not been repealed:

Provided further that, subject to the preceding proviso, anything 'done or
action taken (including any notifications, orders, certificates, notices or
receipts issued, applications made, permissions or licences granted,- suopension
or revocation of licences effected, and exemptions given) under any such
law shall. in so far as it is not inconsistent with the provisions of this
Act, be deemed to have. done or taken under the corresponding provisions
of this Act, and shall continue in force accordingly, unless and until superseded
by anything done or any action taken under this Act]

*Seetion 54 shan stand unmodified (vide Mah. Adap. of Laws Order, 1960).

1 Thesewordsweresubstitutedfor thewords" Statecf Bombay" by theBombayAdaptationof
Laws (State and Current Subjects) Order, 1956.

. Section 55 was inserted by Mah. 11 of 1961,s. N.



,US! :i~ XXIV] Bombay Wild Anima/$,and Wild Birds
ProtectionAct,mJ

1.
2..
3.
4.
5.

6.
7.
8.
9~

.10.
It...
13.
14.
15.
15.

17.
18.
19.
20.
21.
22.

.[23. .
24.

IS

l,[SCHEDtm&l. .

{See sectiODS2(11)~ SA-l

~.
1.
2.
3.
4.
5.
6.
7.
8.
9.
2.

M :mgoose.
Civet:Cat. . "

Wild cat (excluding tiger, lion, panther,.' -~~
Wild dog. " '. '.'..,.' ,:;',;,-c::,,'"
Rodents(except~e,giant squirreland iijiJJs~);
Jackal. .. "

Monkey. . ,

Bat.
Crow

'" *''" '"

, . " ~UL' JL
,',r

{See secti4n"~c}and (1) ad section S3A.)

(SMALL:G-.).

Spot-bill d:AAJf.,
Nukta. "

Whistlin~ te{IJ,Q1\~!,J~t! smatO.
Cotton teal. " ' . ,

Duck, goose and s',Vlm(aUkinds other than those men~g ~vec&11d
pink-headedduck).

Water-birds (excluding storks, egrets and herons). '

Crane (excl~l1gsaru$). ..

Bustar~l'S[(inClbdingGteat Indian Bustard}.]
Sand~groQ$e{~1§pecies).
Spu,rfoVll. '

luBgtef(jWJ.'. '. * '"
Partridge (grey and painted).
Quail(all species).
Pigeon and dove (all species).. .. '"
Hare (aU species).
Hyaena.
Wolf.
Wild pig.
Chi"kara (male only).
Barking deer.
Parakeet.' ,

Birds ot'prey.]

~ ..

'", :..<

{ .,

1 ScheduJesI to IV were substituted for the original by Mah. 11 of 1961,s. 20:
. Entries 10and 11 were deleted by Mah. 3 of 1970,s. 10.
a The.qebrackets, and words were substituted for the brackets and words" (oxcludina Great,

Indian Bustard) " ibid., s.l1(o). .

. Erttry 12 was deleted, ibid., s. 11(b).

:Entrr 16 was deleted,.;1[;ld'lS~ 11(C).,EntrIes23and 24wercadaea,Jb{d.,s.l1(4).
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SCHEDULE III.

[See section 2(b) and (c) and section 53A.]

(BIG GAME).

1. Ni/gai.
2. Bl!lck-buck (male only wtho horns over 1[30 centimetres].)
3. Four..hornedantelope. .

4. Sambar (male only with heard horns over 2[75centimetres].)
5. Cheetal (male.only with hard horns over 8[50centimetreb].)
6. Panther. .

7. Tiger.
8. Slothbear.
9. Crdcodile.

SCHEDULE IV.

[See section 2(b) and (c) and section 53A.]

. (SPECIAL BIG GAME).

1. Bison: Male only, if horn measurementsreach at least one of the following
limits :- '.

(a) a span of '[83 centimetres]betweenthe outer edges of the horns at their
widest spread;

(b) a girth of 5[45centimetres]at the base of the horns.

2. Elephant.

3. Wild buffalo.]

1 Thesefiguresand word weresubstitutedfor the figuresand word .. 12 inches'" by Mah: 3 of
1970,~. 12(0). .

. These figuresand word were substituted for the figuresand word" 30 inches .. ibid., s. 12(b).
a These figures.and word were substituted for the figuresand word" 20 inebcs " ibid., s. 12(c).
& These figuresand word were substituted fer the figuresand word .. 33 inches" ibid., s. 13.
. These figuresand word were substituted for the figuresand word" 18 inches .. ibid., s. 13.

--"""""""'".",


